
- ' 	 UIIIflIllILI.— 	It 

H 

Binod Kumar Slngh. 

Sri. M 	L. Paswan, Registrar I/C, 
. 	... 	 S 

Defect has been pointed out in item no. 21 of the 

iny Report must be removed by 5.11.96. 

M. L. Paswan ) 
PKL Registrar I/c 

25,11.96 Sri. N. 	L. Paswan, Dy. 	Registrar, 

The learned counsel for the applicant is present. 

Defects have been removed. Let it be rejstered and 

• placed before the 'on'ble 	Division Bench for hearing on 

admission on 19.11.96. 

( M. 	L. 	Paswan ) 
PKL Dy. Registrar 

4 

;19..11.96 List on 30.12.1996 before DB for adrnissjo. 

• (V.N.Mehrotra) 
S}7 S 	 Vice-Chairman 

4/3.12,96 	,• ShriKSinhe, counsel for the appliC. 

Adjotinredto 31.01.1997 formissio . 

5; 	

•. 	 S 

• 3'.' 	YS 

\J 
(V  

SKY 	• 5./ 31.1. 97. V ice-h 	r-n 
.uist 	it 	on ii.., ,37 	Lr 	Aer\ 	0 rn t I V6 rni 	ioi. 

• 	• 	fl rOt ra) 
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- 	 57/6 	. 	 -. 

5/.9.Ci 97 	 List it on zo.05.J.97 toc admis(in 

V 	 . 	t 

Vice-h.ijrr. 

7.1 26.5.97. 	List it on 7.8.97 tor admissLon. 

H 	 . 

(v.N. Mehrotra) 

	

Vice-chairman 	11 

7897' 	List on 29.9.97' for admissi. 

cii 	 . 

(V.N. "Plehrot,ra) 
ViCeChajrmn 

9./ 29.9.9. 	Sinc Bench is not available today, the case 

• is adjourned to 2.12.97 for admission. 	. 	. 
0 

(V<.3rivastacjà) 

Dy. Registrar.. 

10/02-12.97 	None for the áp1icant. 

List on 09.02.1998 for amjssjon. 	. 	 0 

H 
' 0 	 (s.Das GUPt,) 	- . . 	 Mernbe r (A) 	 . 	 . 	. V ice- Qia irn!n 

11/09.02.98 	.ShriS.K.Sinha, counsel for the applicant. 
On the request of the lea rnea ciansel for the 

applicant, case is ajoutned to 19.02.1998 for amission•. 

0 	 • 	(fteh rot raY 
sic 	 Member( 	 Vice-Chairrn 

1k 	 • 	
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Q.A.: 574/96 

.9.02.98 Shri S.K.Sinha, counsel for the applicant. 

_J 	Hea. the leameclzx co9nsel. Issue not ic E4 
to the responcints to whow cu.e as to why this 

O.A. be not aclmittea for hearing. Respondents shall 

file their reply within four weeks fm n. 

Rejoinder, if any, may be fileawithin.two Weeks 

thereafter. Requisites to be filed within a week. 

List on,04.05.l998 for admis1on. 

WO (L.R.K.Prasaci) 	 (v,hrotra) 
'iember(A) 	 Vice-Chairman 

13./ 4.5.98. 	Shri S.K. Sinha, the counsel for he applicant. 

U/S not file'd so far. Four weeks further time is 

llpwed for the same Rejoinder may be filed within two weeks 

thereafter. List it on 17.7.98 for admission, with the name 

of Shri Lalit Kishore, the Addi. Standing Counsel for the 

respondents., 

'CBS' (L.R.K. Prasad) 

ilember (A) 
O.N. Mehrotra) 

Vice-chairman 

14/1707.98 	Shri S.i<.Sinha, counsel for the apiicant. 

None for the respondents. 

/s not filed by the. respondents so far, Four 
- -weeks further tjme.js allowed for the same., Rejoinder, 

if any, may be filed within two weeks thereafter. 

List on 22,O9,198 for admission, ( 

	

(L..x.Prásàd) 	 (V.N.Mehrotra) 
SL<J 	Member(A) . 	 Vice_chairman 



U 

OR - 574/96 

22.9.98, 	On the request made on behalf of Shri Lali 

Kishore, the learned Rddl. Stániing Counsel for the \\ 

ra8pondents, four weeks further time is allowed for fit 

w/s. Rejoinder may be filed within three weeks thereat 

'List it on4712.98 for admission. 

	

/cas/ 	(L.R.K. Prasa)' 	 (tI.N. f1ehro\j\ 
Ilember (R) 	 Vice-chajrti A 

0 L4 	16/17.12.98 ShriS.K.Sinha, counsel for the applicant. 

6 	 ' 	 On the request made on behalf of 
Shri Lalit Kisliore, 	list on 20.01.1999 for 
admission, hxee weeks further time is allowedfor 

i4. 	 filing rejo.inder. 

(La)•hmaf'Jha) 	' 	( L.R.K.Prasad) 

	

Member(J) 	 Member(A) 

:17/ 20.199 	On the request made on behalf of the learned 
counsel for the applicant, list it on 17.3.99 for 

admission. 

' 
/cs/ 	(LKSH11MNV) 	 (L .R .1<. P 

EM8ER (3) 	 ' 	I9ErIBER 

/ 

18/17.3,1999 	Shi A.i.Sitha, counsel for the applicant. / 
Shri V.M,icsinha, Sr.Standing Counsel for 

i the request of the Sr,Standj 

for the respondents, two weeks time, by 

chance, is allowed. List it for adrnissio 

	

( L. R. K. Prasad ) 	 ( S. N 

	

M8. 	 Member (A) 	 Vice 
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IN THE CENTRAL ADMNISTRATIVE TRIBUNAL 
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Order Sheet 
........Appicatiofl No ...............- ..........199 in 

cant(s) ............................................ .. ...Respondarit (s) ... . ...... 

jvoate fo? Applicant (s) ... ... ... ... ... ... ... 	. ...Advoc3te tor Respendent (s) 

re of Resistry 	 Orders of the Tribunal 

c.A.-574/96 	- - 

1 	19/1.4.1999 	 hri A.urnar, counsel for theapplicant. 

Heard the learned counsel for the 

applicant. klmit. as ihe pleadings are complete 

in this case, let it be listed for hearing on 

20.5.1999. 

(Lakshr5Ia ) 
	

( L.R.IK.Prasad ) 
Member (J) 
	

imber (A) 

2.0/20.5.19 Shri A.cVerma, counsel forthe applicant. 

On the request of the learned counsel for 

the applicant, list it for hearing on 28.7.1999, 
I 

Lakshman Jha.) 	-• 	(.L.R. Içprasad ) 
Member (J) 	 Member (A) 

For want of time, 
adjourned to i5.99 

(L. R. K.Praaad) 
Member (A) 

hearing is 

(s. Narayar,) 
Vice- Chairman 



I 	 - 

22/15.9.99 	List it for hearing on 15.11.1999 

5- 

AKJ 	(L.g1-1i) 
	

(L.R.K.PRASAD) 
MEMBER(J) 
	

MMBR(A)  

23./ 16.11,99. 

List -it .on 18.1.2000 for hearing. 

/C85/ 	(L. JHA) 	 (L.R.K. PRASAD) 
MEMBER () 	 MEMBER (A) 

24/18.01.2000 For want of time, list it on13.03.300o 

for hearing. 

(L.Hm liana) 	 (S.Narayan) svj 	 Member(A) 	 Vieip- y 

25.1 13.3.2000. 

For want- of time., hearing Is adjourned to 8.5.2000. 

/CBS/ 	(L. MINGLIANA) 	 (s. NARMYAN) 
MEMBER ) 	 VICE-CHAIRMAN 

- 

26/2. 5. 2000 	None for the app 1 ic ant. 
Shrj. V.M.K.Sinha, Sr.S,C for the respondents. 

Let it be listed for hearing on, 10, 5.2000, 

( L.R,I,Prasad) 	 ( S1 Narayan ) 
Member (A) 	 ViceChajrman 

27./ 26.5 .2000. 

Due to nOflavai1abjjjty of the D.B., the caee is 

1. 	adjourned to 17.7.2000 for hearing. 

/CBS/ 	XXXRXX (L.R.K.PRMSAD) 
MEMBER (A) 

1- 

SS- 

- 	
I 
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IA.A.574/96 

c7f.2000 

/ 

/ 	
None appears on behalf 	bf 	the 

aPPlicant. List this case on 27,7.2000 
at headquter 	for hearing. 	If nobody 
appears on behalf of the applicant 
the next date, the case will be dismissed 
for default, 

(i,R.K.grasad-'----. 
($.Narayan.) 

rmber(A) Vihrrrn 

29/27..7.2000 ' Shri Satish Kunar Sinha, counsel for 

applicant 

Shri Ajay Kumar for Shri D.K.Jha, 

Addi . standing counsel for respondents 
) 	 \ 	I 

Heard Shri Sinha and Shri Kumar. 

The counsel for the applicant is directed 

to f lie advertisement notice of 1992 in 

response to which he appeared at the 

examination and YUe was declared successful. 

Ust it for hearing on 1 g.2000 as part-heard. 

• 	

• 

SKS 	 ( L. 1-imingliana )/M(A) 	( L. Jha)/M(J) 

30 
.9.2 000 

CM. 
with consent of the parties. 

list it for hearing on 19.9.2000, 

(L . jh a) .Hmigliana) 	 M(J) 
M(A) 



_574/96 

31/19.9.2000 	None for the partIes 

ristit for hearing on 

13.10.2000. 

it 

( iaakshman Jha ) 
KS 	 Member (J) 

2/13,10,2OO-0 	Shrj S..,Sinha,courise1 for the applicant 

states that he could not be able to bring the 

brief today, and, therefore, prays for. adnment. 

'1 On his request, list it, for hearing on 	' 

, .000 as artheard. 

/ ( .ming1iana ) 	 C Lakshrnan Jha ) 
M. 

 
Member (A) 	 Member .(J) 

33/5.10.2000 NoL

on22 

for the parties. 

List it for hearing as part-heard 
12.2000. 

L.H1iana) 	 (Laksn Jha) 

34./ 22.12.2000. 

s the D.B. is not available, list it on 

2.1.2001 for direction. 

f.c E 
	

(LR.K. PRsD)/m() 



2 
... 

0. A 574/96 	 . 

35/2.1.2001 .. None for the applicant. 

'\ \. List it for hearing on 23.1.2001. 

MIS. 
, JL 

. ( L. 	ngliana')/MtY 	.'(LakshWa$Jha)/M(j) 

26/23.1. 2001. None for the applicant. 
Shri D. iç Jha, AS C for the respondents. 

. . 	 Theorder dated 27.7.2000 has not been 
corrlied Withb 	the lerned counsel for the applicant 

A 	as yet, M a last chance, list it as partheard 
on 27. 2. 2001, 	In the meantime, the learned counsel 
for the applicant is directed to comply with the 

. order. 	 H 

L.Hmingliana )/M(A) 	 ( L.M(J) 

s-..  

37/27.2.2001 	Shri S.K.  Sinha, counsel for the applicant. 
- Shri D.K. Jha, counsel. for the respondents. 

List it for hearing as part-heard on 4.5.2001 

• alonr wjth 
	A-674/95. . • 

L. 	• • • 

l4INGLIAN)/M(A) 	 (L. JH)/M(J) 

38/4. 5.2 001 None £ or the parties. 

List it as partheard on 9. 7.2 001. 

M. /L. 	n1ia 	)/M(A) 

39./ 9,.7.2001. 	For went 	of 0.8., iist 	it 	on 	17.8.2001 	for 
direction, 	. 

k(L.HM( 
/tes/ 

 CLIAN)/M() 
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574/96 

40/17.8.2001 None for the parties. 

List it as part ..he ard on 27. 9.2001. 

MES. ( L 	ngliana )/M(A) 	Jha )/M(J) 

41/27.9 .2001 	
on the request made on behalf of the learned 

counsel for the respondents list it for hearing 

on 4.12 .2?0l 

SKS 	VL. Hminlgliana )/M(A). (kshman Jha )/M(J 

42/ó4,12.2001 : 	1w. S.K.Sinha, c4nse1 for the applicant 
Let it be listed before the appropriate Bench on 

1841.2002 for hearing as part...heald 'at . r, 

skj 	 Nee]am)/VC 

43/18.01.2002 : 	Both si.dés7  lawyer are present. 
It transpires that this matter was partly heazd 

by the lbn'b1eMembers, sinceretired, on 30th 0ctoer 
2000. That being 1heposition, this matter staz.s 
released from part-heard, Since the matter is of the 
year 1996, be listed ora 28.01,2002 for hearing a1ongib) 
the record of QA 672 of 1995, disposed of o 1 11 2000 

5k) (B.N.Singh ee1am)/VC 

44./ 28.1.2002. For uant..of time, be listed on 

20.2.2002 for hearing. 

./C135/ 	(L.R.K. PRRS1 	 • (a.N. SINGH NEELAM)fv.c. 

45/20.2 .2 002 	For want of D.B., list it for hearing 

• on 20.3.2002 along with the record of Q_672/95, 

disposed of on 11.11.2000. 

SK. 	 (Sarweshwar Jha )/M) 



,1 

.c-574/6 

46/22.4.2002 	No oe appears on behajf of the 

	

/1 	
applicant tiay. The matter •is of 1996. 

On1%st•oc-casion.the cnse was, adjourne. 

IBe listed it for hearing on 15.5 .2CO2 

for hearing. 

S(S. 	(Sarweshwar Jha •)/rT(B. JV.Singh N~elam)/vC  

. / 

Sirs 

tet it be 1tatd for hearing before20 

bwar Tha )/M(A) 

47/5.5.2002 * 

' S 

I 

The learhed'cbune1 for the applicant 

has some personal djffjcu1t Be liSted O 
S 	•. • S 	 1. 

9.7.2002 for haiing. 

S. Jha )/M(A) 

48/09.07.2002 : L/ç for. the- applicant has prayed £or a 

short adjournmert byway of last chance. The matter is of 
H. • 
V 	th 'ear.1996. Atthe lastoccesioh on personal ground 

adjournment was given. That being the position, list it on 

15.07.2002 for hearing. No further adjournment shall be given. 

Nil. D.K'.Jh, AS is present on bhalf of 	respondts1,_. 

. 

sk 	(.Jha)/M(A) 	 (B.N.Singh Neelam)/VC 



4 9/1 .7.2002 

I 	- 

50/ 13 .8 .2002 

' H 

For Want of tin, be listedf or hearing 

2CO2 

( arWeshwar Jha )/(A) ( B.N.ing 	e1am )/VC 

For want of time, be listed for hearing 

on 17.9.2002. 

sks 	S. Jha )/44(A) .( B.N.Singh Ie1am)/VC 

F r want of DB be listed on 29.10.2002 for 

	

51/17.09.2002 : 	

h:ring. 

skj 	 r.Prasad/M(A) 

	

52/29.10.2002: 	B listed on 24.12.2002 fo 	earing. 

skj 	 Neel)AfC 

/24.12. 2002 	 Be liSteE f: bearing on 13.2.2003 

- 	
( 1.N.Singh eelam )/VC 

5411 
 

311  AS per the call/resolutjDn 'rnde by the Stte Bar CM 	
C ounc 1. • the C Guns e1? have  abstained from aPPearing 
before this Tribunal. The cese,therefre, stands 

.:. 
adjourned to 27.2.2003 fr 1ring. 

.DOgrWJ ' 	
.Jha WA 



': 1 

27.4 .03.O.A.574/96 	 - 

CM  

por.want of* D.B., be listed on .17.3.2003 for 
hearing.. 

LB.N.Singh Neelarn) vc 

56./,17.3.2003. 	. 	0 R D ER 	.. 

shri S.K. Sinha, counsel for the app1ican. 
Shri D K. Jha, counsel for the respondents. 

The learned counsel. for the applic ant, at the -very 

outset, has submitted that as enough time has passed, 
this application has ]€its relevance in regard to the 
applicant. Therefore, he has prayed that this may be 
disposed of as withdzawn. That being. the case, the appi, ;ant 
is allowed to withdraw this application. With this, the 
instant OA stands disposed of as withdrawn. 

(SRWESHWR JHA)/M ) 

U 

- 


